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MINISTRY OF EXTERNAL AFFAIRS

NOTIFICATION

New Delhi, the 28th August, 2002

S.O. 918(E).—In pursuance of Section 3 of the
United Nations (Privileges and Immunities) Act, 1947 (46
of 1947), the Central Government hereby declares that the
provisions of Article II (Section 7 only) of the Schedule to
the said Act shall apply mutatis mutandis to the Global
Environment Facility (GEF) and to its representatives and
officers subject to the following modifications, namely:—

In the Schedule of the said Act, for the words "The
United Nations" wherever they occur in section 7 of Article
II the words "Global Environment Facility" shall be
substituted.

[F. No. UI/451/05/2000]

DEEPA GOPALAN WADHWA, Jt. Secy. (UNES)
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